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Observations on State Action Plan (SAP) of Kerala

MoEF&CC/CPCB shared an indicative template for preparation of State Action
plan (SAP) addressing the activities that would help in improvement of air quality.

In reference to above, observations on the State Action Plan of Kerala w.r.t. the
template are as follows:

industrial Emission:

. Exact timelines for completion need to be provided for point no.
2,3,4,5,6,8,9,1012,13,14,15&18.

« Targets need to be provided for point no. 2,3,5,8,9,10,11,12,13&18.
« Financial implications need to be added for the point no. 3.

Vehicular Emission:

« Exact timelines for completion need to be provided for point no.
1,2,3,4,5,6,8,9,11&12.

. Targets need to be provided for point no. 1,2,3,4,5,6,9,10,11,&12.
« Financial implications need to be added for the point no. 9,10,11&12.
« Fund details need to be added for 1,2 & 3.

Burning:

. Exact timelines for completion need to be provided for point no.
1.5(a},5(b) & 5(c).

« Targets need to be provided for point no. 5, 5{(a),5{b),5(c) & 6
« Fund details need to be added for 3 & 5.
Municipal Solid Waste:
+  Exact timelines for completion need to be provided for point no. 1 & 4.
. Financial implications need to be added for the point no. 1 & 4.
» Fund utilised for point no. 5,6 & 8.
C&D Waste & Road Dust Management:

. Exact timelines for completion need to be provided for point no. 1,4,8,10 &
11.

. Targets need to be provided for point no. 2,3,4,6,7 & 11
« Fund utilised for point no. 10.
.+ Status need to be provided for point no. 4,7,8,9&11.

.« Financial implications need to be provided for point no. 3,6,7,8&11.
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Following additional information is required

1.

2.

Hot spot of air pollution from different activities and State plan to combat
the pollution sources from different activities,

Implementation of GRAP in State in case of air pollution emergencies.

3. Categorization of activities as short term, medium term and long term,

Co-ordination committee composition for co-ordination and abatement of
causes for air pollution, at intra and inter district / city or State level. Fund
provision for implementation of the identified activities and share of each
stakeholder (departmoent/District autnority/ULBs and neighbouring
States/Districts/ cities).

- A review & monitoring mechanism for effective roli-out and functioning of

State Action Plan need to be prepared and shared.

Details of awareness plan on air quality management also need to be
included in the state action plan.

Mechanism for smooth and seamiess flow of information, tie funds and
inter-departmental coordination.
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